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16.6.2003  Present : The Hon'b CMr. Justice

D.N, chowdhur), Vice-bhalrman.

The Hon'ble Mr, R,K. Upadhyaya,
Member (A),

Heard Mr, S. Sarma, leaingd
counsel for the applicant and also Mr,
A. Deb Roy, learned Sr. C.G.S5.C. for -

It appears that against{the
judgment and order passed by ﬁhis
Tribunal in O.A, 89/98 a writ| petition
is pending before the High Goért which
is numbered and registered as?W.P.(C)

"‘No, 4456/2001. Since the order of the

Tribunal is under examination: by the
High Court, we donot find any justific-
ation for contlnuanceﬁﬁhe contempt

. ?gtiteen at this stage.

The G.P. accordingly stands
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